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INTRODUCTION

I, the Chairman of the Estimates Committee having: been authorised by
the Committee to submit the Report on their behalf, present this Twenty-
Fourth Report on action taken by Government on the recommendations
contained in the Fourteenth Report of the Estimates Committee (Sixth
Lok Sabha) on the Ministry of Industry—Handloom and Powerloom In-
dustries—Part II—Powerloom Industry.

2. The Fourteenth Report was presented to Lok Sabha on 28 March,
1978. Government furnished their replies indicating action taken on the
recommendations contained in that Report on 28 October, 1978. The
replies were examined by the Study Group ‘J’ of Estimates Committec
(1978-79) at their sitting held on 15 December, 1978. The draft Report
was adopted by the Estimates Committee (1978-79) on 18 December, 1978.

3. The Report has been divided into the following Chapters:—
1. Report,
II. Recommendations which have been accepted by Government.

I1I. Recommendations which the Committee do not desire to pursue
in view of Government’s replies.

1V. Recommendations in respect of which replies of Government have
not been accepted by the Committee.

V. Recommendations in respect of which final replies of Govern-
ment are still awaited.

4, An analysis of action taken by Government on the recommendations
contained in the 14th Report of the BEstimates Committee is given in
Appendix II. It would be observed therefrom that out of 23 recommen-
dations made in the Report, 16 recommendations i.e. 69.6 per cent have
been accepted by Government and the Committee do not desire to pursue
5 recommendations i.e. 21.7 per cent in view of Government’s replies.
Final reply of Government in respect of 2 recommendations i.e. 8.7 per
cent is still awaited.

NEW DELHI; SATYENDRA NARAYAN SINHA,

December 20, 1978. Chairman,
Agrahayana 29, 1900 (Saka) Estimates Committee.




CHAPTER ]
REPORT .

1.1. This Report of the Committec deals with the action taken by
Govemment on the recommendations contained in the 14th Report (Sixth
Lok Sabha) on the Ministry of Industry—Handlooms and Powerloom In-
dustries—Part II—Powerloom Industry—which was presented to Lok
Sabha on the 28 March, 1978,

1.2. Action taken notes have been received in reepc‘.t of all the 23 re-
commendations contained in the Report.

1.3. The action taken notes on the recommendations/observations
contained in the Report have been categorised as follows:—

I. Recommendations/Observations that have been accepted by
Government :

Sl Nos. 3, 4,7, 8, 9, 10, 11, 13, 14, 16, 17; 18; 19; 20; 22
and 23 (Chapter II).

II. Recommendations/Observations which the Committee do not
desire to pursue in view of the Government's replies:
SL. Nos. 1, 2, 6, 12 and 21 (Chapter III).

1II. Recommendations/Observations in respect of which replies
have not been accepted by the Committee (Chapter TV).

Nil.

IV. Recommendations/Observations in respect of which final replies
of Government are still awaited.
SI. Nos, 5 and 15 (Chapter V).

1.4. The Committee will now deal with the action taken by the Gov-
ernment on some of these recommendations/observations.

Census of Powerlooms.
Recommendation No. 2 (Paras 1.19 and 1.20)

1.5 The Committee were unable to appreciate the reasons why it was
not possible for Government to collect and maintain all the relevant infor-
mation regarding location, ownership, installed capacity etc. in respect of
the powerloom industry when every powerloom owner was statutorily
required to obtain permit from the Textile Commissioner for acquisition
and installation of powerlooms and electric conncctions. This, in the view
of the Committee was a sad commentary on the functioning of the office
of the Textile Commissioner. The Committce had recommended that
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Government might immediately conduct a census of all the powerlooms in
the country, whether authorised or unauthorised in which all the relevant
information should be collected. Institutional arrangements should be made
to keep these statistics up-to-date so as to provide firm and reliable data
for decision making,

1.6 The Ministry of Industry (Department of Industrial Development)
have in their reply (October, 1978) stated that “The basic data in respect
of authorised powerlooms is available with the Textile Commissioner. How-
ever, information in respect of unauthorised Powerlooms is not available for
obvious reasons. Since under the new policy existing unauthorised power-
Jooms are being regularised it is hoped that upto date information would
be available with the Textile Commissioner after the process of regularisation
is completed. The recommendations that an immediate census of power-
looms in the country should be conducted will be taken up for consideration
by the Government after the process of regularisation of existing unautho-
rised powerlooms is completed as envisaged under the new Textile Policy.”

1.7 The Committee note that Government would consider the questior
of conducting a census of powerlooms in the country after the process ot
regularisation of existing unauthorised powerlooms is completed as envisag-
ed under the mew Textile Policy. They bope that the census of powerlooms
would be undertaken without avoidable delay.

Growth of Powerlooms during Five Year Plans Recommendation No, 3
(Para 1.25).

1.8 The Committee had noted that only a meagre amount was provided
in all the Five Year Plans and three Annual Plans for the development of
powerloom industry and not even 50 per cent of that amount was actually
spent. While there was a great need for the development of the power-
loom industry on sound lines by providing adequate processing facilities
and technical assistance etc., the meagre amounts provided were not utilised
for the purpose for which these were meant but were diverted to other
items. The Committee expressed the hope that at least now, Government
would ensure that the provisions made for the powerloom industry would
be fully utilised and necessary facilities for the working of the industry pro-
vided. The Committee recommended that Government should in the first
instance identify the facilities to be provided in the order of importance
and requirements and then formulate a time-bound programme for provid-
ing these facilities.

1.9 In their reply (October 1978) the Ministry of Industry (Depart-
ment of Industrial Development) have stated that “The new textile policy
of Government lays down that Government would - encourage the power-
Jooms in the decentralised sector to compete effectively with mills. For this
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purpose, reasonable facilities would be made available as would be required
to make them run on sound and efficient lines. In the light of this, Govern-
ment would be initiating necessary follow-up action very soon.”

1.10. The Committee note that according to the new textile policy
Government would encourage the powerlooms in the dectntralised sector to
complete effectively with mills ang Government propose to initiate neces-
sary follow-up action very soon to make available reasomable facilities to the
powerlooms so as to enable these powerlooms to run on sound and efficient
lines, The Committee recommend that Govemmment should draw up the
programme of follow-up action expeditiously and inform them of the details
of the programmes.

Comprehensive study of Powerloom Industry—Recommendation No. 4
(Para 1.31), No. § (Para 1.44) and No. 15 (Para 3.27)

1.11 The Committee had noted that after the submission of the report
by the Powerlooms (Enquiry Committee in 1964, no comprehensive study
of the role and functions of the Powerloom Industry had been made. The
Committee felt that in view of the important role that the powerloom indus-
ry had to play in meeting the clothing needs of the country and also the
various problems being faced by the Industry, it was necessary that a com-
prehensive study of the powerloom industry might be made at an early

date.

1.12 The Committee had also recommended (Para 1.44) the setting up
of an All India Powerloom Board to regulate the working of powerloom
industry on health lines and the desirability of cxamining the question of
reserving items of production for powecrloom industry (Para 3.27).

1.13. In their reply (October, 1978), the Ministry of Industry (Depart-
ment of Industrial Development) have stated that “the recommendation of
the Estimates Committec for a comprehensive study of the powerloom in-
dustry is accepted, in principle.” 'Regarding the All India Powerloom
Board and the reservation of items for powerloom sector, it has been stated
that these issues will be examined during the comprehensive study of the

powerloom industry,

1.14. Since important issues like the setting up of an All India Power-
loom Board and the reservation of certain items of production for power-
loom sector are linked with the comprehensive study of the powerloom
industry, as recommended by the Committee and accepted in principle by
the Government, the Committee would Bike that the stody of the role and
functions of the powerloom industry should be completed expeditiously and
follow-up action taken without loss of time.
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Growth of Unsuthorised powerlooms—Recommendation No. 13
(Para 3.19)

1.15 The Committee desired the Central Government to impress upon
the State Governments and other State Agencies the need to activise their
enforcement mathineries to keep a constant vigil on powerlooms and to
take all measures to check the growth of unauthorised powerlooms, The
Committee felt that by more active involvement of State Agencies, excise
authorities and the staff of the State Electricity Boards, it should be possible
to check the spread of the unauthorised powerlooms.

1.16 In their reply (October, 1978) the Ministry of Industry (Depart-
ment of Industrial Development) have stated that “Necessary action in this
regard will be initiated and state Governments will be addressed to enforce
these regulations Strictly.” ...... .. .. ct tirt it teeh e cereenee

1.17. The Committee note that Government propose to address State
Governments to impress upon them the need to activise their enforcement
machineries to keep a constant vigil on the powerlooms and take hH
measures to check the growth of unauthorised powerlooms. The Committee
would like to be apprised of the instructions that will be issued to the State
‘Governments in this regard.

Implementation of Recommendations

1.18 The Committee would like to emphasise that they attach the
greatest importance to the implementation of the recommendations accept-
ed by Government. They would, therefore, urge that Government should
keep a close watch so as to ensure expeditions implementation of the
recommendations accepted by them In cases where it is not possibie
to implement the recommendation in letter and spirit for any rcason,
the matter should be reported to thc Committee in time with reasons for non-
implementation.

1.19. The Committee would also like to draw attention to their com-
ments made in respect of the replies of Government to recommendations at
Serial Nos. 3, 4 and 13 (Chapter 1I). They desire that Government should
take action in pursuance thereof and furnish the requisite information to the
Committee, where specifically called for.

1.20. The Committee also desire that final replies in respect of the re-
commendations contained in Chapter V of this Report may be furnished to
the Committee expeditiously,



CHAPTER 11

RECOMMENDATIONS WHICH HAVE BEEN ACCEPTED BY
GOVERNMENT '

Recommendation (Serial No, 3, Para Neo. 1.25)

The Committee note that a sum of Rs, 17.03 crores was provided upto
the end of the Fourth Five Year Plan for the development of powerloom °
industry, out of which only a sum of Rs. 7.26 crores was actaally spent.
The Committee regret that only a meagre amount was provided in all
the four five Year Plans and three Annual Plans for the development of
powerloom industry and not even 50 per cent of that amount was actually
spent. The Committee further note that this trend still continues as in
the Fifth Plan period also out of a sum of Rs. 3.5 crores provided, only
a sum of Rs. 1 crore has been utilised so far., The Committee regret that
while there is great need for the devclopment of the powerloom industry .
on sound lines by providing adequate processing facilities and technical
assistance etc. the meagre amounts provided were not even utilised for the
purpose for which these were meant but were diverted to other items. The
Committee cannot but reach the conclusion that the need for putting the
powerloom industry on a sound footing by providing it adequate process-
ing and other facilities and technical assistance etc., was not realised with
the result that the growth of the industry has been lopsided. The Com-
mittee hope that at least now the Government will ensure that the provi- .
sions made for the powerloom industry will be fully utilised and necessary .
facilities for the working of the industry provided. The Committee recom-
mend that Govt. should in the first instance identify the facilities to be
provided in the order of importance and requirements and then formulate a -
time bound programme for providing these facilities.

Reply of Government

Development of powerlooms sector forms part of the village and small
scale sectors industries plan of the State Govts., for which block grants
and loans are provided by the Govt, Since these funds are not related
to any specific sector, the State Govts., have the flexibility in fixing their
own priority. Because of this, the financial allocation for the development
of powerloom sector in many States was meagre. The new Textile Policy
of the Govt., also lays down that Government would encourage the power-
looms in the decentralised sector to compete effectively with mills. For
this purpose reasonable facilities would be made available as would be
required for making them run on sound and cfficient lines. In the light



6

of this, Government, would be initiating necessary follow up action very
soon,

[Ministry of 1.D’s., O.M. No, 10/1/78-CP, dated the 28-10-78.]
Comments of the Committee

Please see ct')mments under para 1.8 to (1.10 (Chapter I)

Reconunesidation (Serial No. 4, Para Nos. 1.30 & 1.31)

The Committee note that Government had appointed a Powerloom
Enquiry Committee under the Chairmanship of Shri Asoka Mehta in
January, 1963 to examine the various aspects and problems of powcrloom
industry and that Committee had submitted its report in May, 1964. The
Committee further note that in its Report, that Committee had made a
number of useful recommendations like supply of yam, provisions of pre-
weaving and processing facilities, provision of working finance, marketing
facilities, scheme for the conversion of Handloom into powerlooms etc.
The Committee, however, regret to note that after more than twelve years
of the submission of the report by the Powerloom Enquiry Committee, the
powerloom industry is still facing the same problems like absence of pro-
vision of adequate finance, processing facilities, marketing arrangements
etc. The Committee have no doubt that if the various recommendations
made by the Powerloom Enquiry Committee had been implemented by the
Govt. in letter and spirit, the powerloom industry in the country would
have been in a much happier position and would have been functioning on
sound lines. The Committee note that after the submission of the report
by the Powerloom Enquiry Committee in 1964, no comprehensive study
of the role and functions of the Powerloom Industry has been made and
only a working Group on Handlooms and Powerlooms was appointed
in 1972 which submitted its report in the same year. The Committee
feel that in view of the important role that the powerloom industry has
to play in meeting the clothing needs of the country and also the various
problems being faced by the industry, it is necessary that a comprehensive
study of thc powerloom industry may be made at an early date.

Reply of Government

State Governments draw their own priorities for development of village
and small scale industries which include powerlooms also. However,
powerlooms have not been receiving sufficient attention from them so far.
Now that the role of powerloom industry has been defined and fixed in the
new Textile Policy, the follow up action in providing facilities and credit.
to the powerloem sector would be initiated and the State Governments
would be impressed upon to do the samc. The recommendation of the
Estimates Committes for a comprehensive study of the powerloom industry
is accepted in principle.

[Ministry of 1.D’s, O.M. No, 1%/1/78-CP, dated the 28-10-1978.]
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Comments of the Committee

.Flease sce comuents uader para No, 1.11 to 1.14 (Chapter I)
Recommendation (Serisl No, 7, Para No. 2.10)

Regarding the loans from nationalised banks it has been- represented
that the amount of loans granted is too little, the period of payment is too
short, the rate of imterest charged is very high and the procedure for the
grant of loans is very cumbersome. The Committee would like to point
out that the purchase and operation of a powerloom reguire considerable
amount of capital and if it is desired that the handloom weavers should
take to powerlooms and operate them in increasing numbers it is very
necessary that they are provided sufficient finance at reasonable rates to
carry on their business, The Committee feel that the absence of adequate
credit at reasomable rates is one of the main reasons which
has resulted in the operation of benami powerloom and disposal of looms
by the actual powerlooms weavers to rich investers and financiers and eco-
nomic exploitation by master weavers, The Committec have separately
emphasised the need for increase in the cooperative coverage of power-
looms. The Committee further recommend that as powerlooms are a small
scale industry providing employment to lakhs of weavers and ensure them a
minimum living wage, Government may impress upon nationalised banks
the desirability of granting loans to powerloom sector at reasonable terms
and also to simplify the procedure for grant of such loans.

Reply of Government

In view of the new Textile Policy, the question of providing loans for
installation and establishment of new powerfooms does not arisc. How-
ever, for operation of the existing authorised powerlooms the requirement
of working capital will have to be met by financial institations. The nationa-
lised banks will be impressed upon to grant working capital loans to the
powerloom sector on reasonable terms and also to simplify the process
for grant of such loans.

[Ministry of 1.D’s, O.M. No. 10/1/78-CP, dated the 28-10-1978.]
Recommendstion (Serisl No. 8, Para No. 2.11)

The Committee further note that a number of State Govts., have set-
up powerloom Corporations to help up the growth of powerloom industry
in these states. The Committee recommend that these powerloom Cor-
porafions may either on their own or through the agency of other financial
institutions, nationalised banks, regional rural banks etc. arrange to give
loans of requisite amounts to genuine powerlooms owners on reasopable
terms.

Reply of Government
The question of growth of powerloom industry by organising power-

loom corporations does not arise in the light of the new Textile Policy
which does not envisage any growth in powerloom sector. However, for
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efficient nad profitable operation of existing authorised powerlooms it would
be suggested to the State Governmen that existing powerloom Corporations
should provide working capital resources on reasonable terms as well as
technical guidance to these authorised powerlooms.

[Ministry of 1.D’s, O.M. No. 10/1/78-CP, dated the 28-10-1978.]

Recommendation (Serial Neo. 9, Parg Nos, 2.22 sad 2.23)

The Committee note that one of the handicaps suffered by the power-
loom industry is the absence of any technical assistance or guidance by the
Government, with the result that the Powerloom Industry is still engaged
in the production of traditional items like mulls, gada, etc. The Commit-
tee regret to note that although the need for providing technical assistance
to the powerloom industry ‘had been emphasised by the Working Group
on Handloom and Powerloom Industry as early as in 1972, no steps have
so far been taken in providing this technical assistance and even the Power-
loom Corporations set up in the States have by and large not undertaken
any research and development work for -helping the powerloom industry.
The Committee fail to understand this apathy on the part of the Govt. to
assist an industry which is meeting the clothing needs of a considerable
section of people in the country. The Commmittee feel that in the present
stage when fashions and designs are changing fast, no industry can sur-
vive long until and unless it adjusts itself to the changing fashions and
designs and keep its production in line with the consumers’ preference.

The Committee note that Govt. have at long last decided to set-up
four technical service centres for the powerloom industry and that the
technical service centres are being set-up for the industry at Malegaon in
Mabharashtra and in 24-Parganas as decision has yet to be taken about
the location of the remaining two service centres.

The Committee feel that these research centres should have close
links, with other technical and research institutions so as to provide the
latest in textile technology which is relevant to the powerloom sector.
There should be an in built arrangement in the centre for extension work
so that their performance will be adjudged by the extent and value of the
service that they may render to the powerloom industry. In particular
the centre may devote themselves to providing attractive designs including
blends of additional and man-made yarns so as to increase the unit value
and marketability of the products. The centres may also take a lead in
evolving and establishing on the ground any facility for dyeing, processing,
finishing etc. which would help the powerloom sector to improve the
quality and marketability of their products.

Reply of Government

It is agreed that in the context of change in fashion and design, power-
Joom industry cannot survive unless it keeps in line with the consumer pre-
ferences. Two service centres, one each at Malegaon .and Calcutta have
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already been set up. Four additional centres are planned for in the current
year. In the light of the new textile policy which also emphasises the
need for providing such service to powerloom industry it is expeoted that
a more substantial programme will be approved in the subsequent years.
The suggestion regarding dWelopment design, blend etc. will' be noted for
guidance of the Service Centres. Recently four additional powerloom ser-
vice centres have béen sanctioned for the States of Madhya Pradesh, Uttar
Pradesh, 'R.a]asthdk& Bihar.

[Ministry of 1.D’s, O.M. No, 10/1/78-CP, dated the 28-10-1978.]

Recommendation (Serial No. 10, Para Nos. 2.31 & 2.32)

The Committee note that the Marathwada Development Corporation
has taken up the implementation of integrated Powerloom project and for
the implementation of the project, the Corporation has promoted an asso-
ciated company namely, Textile Corporation of Marathwada Ltd., The
Committee are glad to note that this Corporation has managed the func-
tioning of the powerlooms in such a way that all facilities right from the
production of yarn to the processing, finishing and marketing have been
provided by the Corporation with the result that not only powerlooms under
the Corporation have been able:to operate in an*economical way and mar-
ket all of its products but have even been able to export considerable quan-
tity, of its product. The Committee are impressed by the integrated ap-
proach which takes care not only of inputs by running its own spinning
mills, but also of atranging the necessary capital for the powerloom co-
operative societies and taking care of the marketmg problems.

The Committee note that though the average take-home 's#irhing of
a weaver has been varying from society to society, in the case of Nanded
it has reached an‘impressive figure of Rs. 208 -per month per shift for two
looms. The Committee feel that these are some of the important features
which merit closer study by the Central Govt., not only with a view to
lay a helping hand, but also to evolve a model set-up which can be
commended to othér state authorities for emulation and implementation.
The Committee would like to be informed in some detail of the action
taken in pursuance ol’ tﬁls recommendation.

»ohs
«%  Reply of Goverament

A techpo-economic study of the working of Marathwada Developmcnt
Corporation in respect -of poweriooms will be made by tho Textile Com-.
missioner.. As mentioned eaclier- in our reply to.item 131, tho points
mentioned in these two paragraphs will be taken inte censidenstion. whils
conducting comprehensive study of powerloom industry. This study will
3411 LS—2.
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also suggest further plan of action for efficient and better utilisation of
powerlooms with a view to increase net earnings of powerloom operators.

[Ministry of LD’s, O.M. No. 10/1/78-CP; dated the 28-10-1978.]
Recommendation (Serial No, 11, Para Nes. 2.39 & 2.40)

The Committee note that at present the Powerloom Industry is produc-
ing very little quantity of cloth with synthetic yarn. The Committee feel
that as the modern trend in the market is towards the wse of cloth with
synthetic yarn and mixed blends, there is a great potential for the produc-

tion of cloth with synthetic yarn and mixed blends in the powerloom
sector.

The Committee have recommended that the service centres should in
particular help the powerloom industry in taking to manufacture of cloth
based on blended yarn that is, traditional yarn with man-made yarn. The
Committee have no doubt that Government would ensure that the requisite
yarns are made available to the powerlooms in the requisite guantity on
an assured basis particularly when the Indian Petro-Chemicals Ltd., plant
for production of synthetic material is going on stream.

Reply of Government

Decentralised powerloom sector is progressively using blended and
synthetic yarns. This sector is now producing over 1,000 million metres
of fabrics produced from staple yarn/man-made fibre yarns. In order to
ensure adequate availability of synthetic yarn to powerloom, Government
has liberalised its import policy for these yarns.

[Ministry of 1.D’s, O.M. No. 10/1/78-CP, dated the 28-10-1978.]

Recommendation (Serial No. 13, Para 3.19)

The Committee feel that it is not so much the lacunae in the law but
laxity in enforcement that is responsible for the growth of unauthorised
powerlooms. They note that at present the powers to check the growth of
unauthorised powerlooms have been delegated to the State Governments.
They would like the Central Government to impress upon the State Gov-
emments and other State agencies the need to activise their enforcement
machineries to keep a constant vigil on the powerlooms and take all
measures recommended by the Working Group on Handlooms and Power-
looms (1972), like prosecution, cutting of power connections etc., to check
the growth of unauthorised powerlooms. The Committee feel that by more
active involvéement of State agencies, excise authorities and the staff of
the State Electri¢ity Boards; it should be possible to check the spread of
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Reply of Government

Necessary action in this regard will be initiated and State Governments
will be addressed to enforce these regulations strictly.

[Ministry of 1.D’s O.M. No. 10/1/78-CP dated the 28-10-1978]

Comments of the Committee

Please see comments under para Nos. 1.15 to 1.17 (Chapter 1)

Recommmendation (Serial Ne. 14, Para No. 3.20)

The Committee further recommend that the staff of the office of the
‘Textile Commissioner should also pay surprise visits to the powerloom
clusters in the country and conduct surprise checks to detect unauthorised
powerlooms and bring these cases to the notice of appropriate authorities
for necessary action, Moreover, Government should widely publicise their
policy regarding unauthorised powerlooms so that unscrupulous elements
in the country may not be encouraged to install powerlooms in an unautho-
rised manner in the hope that these would be regularised subsequently.

Reply of Government

The Government decision regarding prevention of growth of the un-
authorised powerlooms has been announced and further necessary action is
being taken. Further surprise checks will be conducted and all steps taken
to implement the decision of the Government.

[Ministry of 1.D’s O.M. No. 10/1/78-CP dated the 28-10-1978]

Recommendation (Serial No. 16, Para No. 3.37)

The Committee note that one of the handicap suffered by the power-
loom weavers as lack of processing facilities, with the result that most of
the weavers are compelled to sell their cloth in gray form to the mills or
master weavers wha after processing, sell the cloth at high prices. Power-
loom weavers are thus not able to, get economic prices for their products.
The Committee feel that until and unless measures are taken to provide
adequate and modern processing facilities to the powerloom weavers, it
would not be possible to improve the lot of the powerloom weavers to any
appreciable extent. The Committee note that although the Powerloom
Enquiry Con'lmrt'tee (Asoka Mehta Committee) in their report submitted in
1964 had stressed the need for organising moderfised processmg facilities
for powerloom weavers and Task Force on Powerloom in their report sub-
mitted in 1972 Had also stressed the necd for the State Governmient to set-
up multi-purpose proéessing housés in areas where powerlooms were
clustered, no concrete measures have so far been taken by Government in
this regatd: = The ‘Commitiee’ recomimend that' early steps should be taken
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to set-up processing houses in all the areas whege powerlooms are concen-
trated so that the weavers may be able to avail of the facilities and get
economic prices for their products. Efforts should be made to set-up the
facilities in the cooperative sector as far as possible, but these facilities
should be available to all weavers, lower fees being charged from weavers
in the cooperative fold.

Reply of Government

The recommendation for setting up processing houses for powerlooms
in areas where powerlooms are concentrated, is accepted by Government in
principle. This recommendation is in line with recommendations of the
Working Group on Handlooms and Powerlooms which has suggested
setting up of two such processing houses between 1978—80. They have
recommended three more units to be established between the years 1981—
83. Since the primary responsibility for development of powerlooms sector
is with the States, the Central Government will bring the recommenda-
tion to their notice as well and impress upon them to draw up schemes for
setting up of processing houses.

[Ministry of 1.D’s O.M, No. 10/1/78-CP dated the 28-10-1978)
Recommendation (Serial No. 17, Para No. 3.38)

The Committee note that the Textile Corporation of Marathwada
(TEXCOM) has provided processing facilities to weavers, under their
charge by setting up a separate processing houses. Two such processing
houses have also been set up in the cooperative sector at Ichalkaranji for
the benefit of powerloom weavers there and these processing houses are
working satisfactorily. The Committee recommend that the working of
these processing houses should be evaluated and improvements made when
necessary. The results of the evalution together with other details may be
circulated to the Powerloom Corporations and cooperatlveq in other States
for their guidance. The Committee further recommend that loans at con-
cessional rates and liberalised terms should also be given by nationalised
banks and State Powerloom Corporations etc. to the cooperatives for
setting up similar processing houses in their areas.

Reply of Govermment

A techno-economy study of the working of the (TEXCOM) and the
processing houses in operation in Ichalkaranji will be undertaken. The
suggestion relating to concessionl rates of interest and liberalised finance
will be further gone into when the comprehensive study of the powerloom
industry, as indicated earlier in our reply to item 1.13 is undertaken. Mean-
while financial institutioms will be impressed upon to provide working
capital finance,to powerlooms at reasonable terms.

{Ministry of 1.D’s, O.M. No. 10/1/78-CP, duted the 28-10-1978.]
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Recommendation (Serial No. 18, Para Nos, 3.45 and 3.46)

The Committee note that only a negligible percentage of powerloom in
the country are covered by the cooperatives. Most of 'the powerloom
weavers are either working as wage earners for outside owners or are de-
pendent upon the master weavers for their sopply of inputs like yarn,
finance and for the marketing of their products. The Committee feel that
n order to effect any perceptible improvement in the economic lot of the
powerloom weavers, it is imperative that these weavers are eancouraged to

form their own cooperatives so that they can be saved from cxploitation
by outside owners etc.

The Committee feel that the main reason for the reluctance on the part
of powerloom weavers to become members of these cooperatives is that
sufficient incentives/concessions are not available to them after becoming
the members of the cooperatives. However, the rules and regulations for
cooperatives are cumbersome. Even the finance available to the members
of powerloom cooperatives from the Reserve Bank of India is not given at
the concessional rates as in the case of handloom cooperatives. The Com-
mittee, therefore. recommend that Government should grant concessions/
incentives like provision of assured supply of yarn grant of finances at con-
cessional rates and assured, marketing facilities to these cooperatives and
also arrange processing facilities e’c., so as to encourage the powerloom
weavers to become members of these cooperatives. The rules of thcir
working should also be simplified. The Committee further recommend
that Government should prepare a time-bound programme fixing yearly
targets for increasing cooperative coverage of the powerloom weavers, The
achievements against these targets should be regularly watched and correc-
tive measures taken in time, wherever the progress is not found to be
satisfactory.

Reply of Government

The recommendation regarding the cooperativisation of the powerloom
sector is accepted in principle by the Government. Since the major role in
this context has to be played by the State Governments, Statés will be duly
impressed upon for evolving a time bound programme. As a result of the
study of the powerloom industry as indicated in reply to item 1.31, the
programme of covering the entire powerlooms sector by cooperatives as
well as making them more effective will be gone into detail.

[Ministry of 1.D’s, O.M. No. 10/1/78-CP, dated the 28-10-1978.]

Recommendation (Sertal No. 19, Para No. 3.47)

The Committee further note that another reason for the weavers not
becoming the members of these cooperatives is that most of these coopera-
tives do not have qualified staff with the result that the work of these co-
operatives is not properly managed. The Committee recommend that
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training fagilities to the office-bearars etc, of the powesloam  weavers
societies ‘should be arranged in Vaikunthalal Mehta Institute and similar

other trainiag institute so as to make them fully acquainted with the
functioning of these cooperatives societies.

’ . Reply of Government

This suggestion will be forwarded to the State Governments and the
various powerloom Associations with a request that they may initiate steps
to avail of the facilities with Vaikunthalal Mehta Institute Poona for train-
ing of their office bearers.

[Ministry of I.D’s., O.M. No. 10/1/76-CP, dated the 28-10-1978.T

Recommendation (Serial No, 20, Para No, 3.48)

It has been brought to the notice of the Committee that the cooperative
movement at Ichalkaranji in Maharashtra has been organised in such a
manner that weavers are able to get all the facilities ‘from the supply of
yamn to the processing and marketing facilities etc., and the cooperative
societies there own spinning mills, processing houses etc. The Committec
feel that this experience should be closely studied and the result of study
circulated to other areas so that weavers therc may benefit from this
experience.

Reply of Government

The study in this regard will be undertaken and the results of the study
will be brought to the notice of the Powerloom industry at large.

[Ministry of 1.D’s., O.M. No. 10/1/76-CP, dated the 28-10-1978.]

Recommendation (Serial No. 22, Para No. 3.60)

The Committee note that the powerloom weavers in the country are still
producing the same traditional items and in most cases, the poducts are not
oriented to the consumers demands. As fashions are changing fast, it is
necessary that products of the powerlooms industry keep pace with the
changing demands of the consumers. The Committee, therefore, recom-
mend that the State Powerloom Corporations should evolve mechanism for
conducting regular market research and intelligence to study the latest
changes in consumers demands and designs and keep the powerloom
weavers informed of the same so that production may be in keeping with
the consumers demands.

Reply of Governmemt

This will be recommended to the State Governments, so that necessasy
instructions may be issued to thg Powerloom Corporations and Powerloom
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Associations to undertake market research and collect market intelligence
with a view to realign production programmes to suit changing trends of
consumption.

[Ministry of L.D’s., O.M. No. 10/1/78-CP, dajed the 28-10-1978.]

Recommendation (Serial No. 23, Para No. 3.61)

The Committee note that ‘Govérnment have sfronlly Qeeided to sct-up
four weavers service centres for the powerleom industry. The Committee
recommend that these weavers Service Centres should take concerted
measures to evolve new and attractive designs and latest varieties of fabrics
particularly of blended yarn and make arrangements to pass on the same
to powerloom weavers so that these weavers may be able to keep pace with
the latest changes in designs etc. '

Reply of Government

These suggestions have been noted for -guidance by the Toxt!le Com~
missioner, o
[Ministry of 1.D’s., O.M. No. 10/1/78-CP, dated the 28-10-1978.]



CHAPTER 111

RECOMMENDATIONS WHICH THE COMMITTEE DO NOT
DESIRE TO PURSUE IN VIEW OF GOVERNMENT’S REPLY

Recommendation (Serial No. 1, Para Nos. 1.9 to 1.11)

The Committee note that the Powerloom Industry has come to occupy
an important place in the economy of the country. The number of autho-
rised powerlooms is understood to be 3,47,587 consisting of 2,11,091
authorised cotton powerlooms and 1,36,488 artsilk powerlooms. The
powerloom sector produces about 1800 million metres of cloth out of a
total cloth production of 8,200 million metres. The history of the power-
loom industry in the country is as old as the organised mill industry and
the growth of the industry has been quite rapid and phenomenal in recent
years. Government have, however, not yet taken a final decision regarding
the role of the powerloom industry in meeting the clothing nceds of the
country.

The Committee further note that diverse views have been expressed
about the role of powerloom industry in the country. While the repre-
sentatives of the handloom industry have stated that the powerloom sector
is only a surreptitious projection of the mill sector with a view to cscape
fiscal duties etc., and is harming the interests of handloom sector by pro-
ducing items otherwise reserved for handloom industry, the represcntatives
of the powerloom industry have claimed that they are competing with the
organised mill sector only and not with the handlooms sector and are
serving the common people of the country by providing them cheaper cloth
as compared to the products of the mill industry.

The Committee would like to point out that the powerloom sector has
come to occupy an important place in the economy of the country and its
importance in meeting the clothing needs of the masses cannot be mini-
mised, Moreover, in view of the fact that power supply is fast spreading
to the countryside and the sons of the weavers are being increasingly
attracted to the powerloom sector as it provides an intermediate technology
with prospects of less burdensome and dreary life and a better living wage,
it is evident that the powerloom industry is likelv to grow in the years to
come. It has however, to be ensured that this growth of the powerloom
industry should not be at the cost of the handloom industry otherwise it
will lead to greater rural unempioyment and problem of large scale migra-
tion of rural population to the industrial areas in search of employment.

16
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The Comtthittoes thetefore; feel:that the growsf ofthe ‘powerfodm’ industry
should be regulated in such a way that it does not harm the interests of the
handloem industry. It should be ensured that powérloom industry does
not become a “benami” of the mill sector but is really developed by the
conversion of handlooms into powerloom by the handleom weavers them-
selves, The Committee, therefore, recommend that stringent measures may
be taken to ensure that powerloom sector observe the reservations made
for the handloom sector and deterrent action should be taken for any viola-
tion of these orders. Simultaneously, the powerloom sector should be
encouraged to produce those varicties of cloth which are not being pro-
duced by the handloom sector. Moreover some varieties of cloth which
are not being produced by the handloom sector, may be considered for
reservation exclusively for the powerloom sector. The Committee have
separately recommended the formulation of any integrated textile policy
assigning role to the various sectors. The Committec hope that while

defining the role of the powerloom sector, the above factors will be kept in
view by the Government.

Reply of Government

Government have since taken a view on the role of powerloom in the
new Textile Policy, a statement of which was laid on the Table of Parlia-
ment of 7th August 78 (Appendix I). The major thrust in meeting the
textile needs of the people has to be met by the handloom sector. As per
the Draft Sixth Plan the target for powerloom production is 2,300 million

metres. The policy does not envisage any expansion in the powerloom
sector.

In view of the Textile Policy announced by the Government the role of
the various sectors of textiles i.e, Handloom, Powerloom, organised mill
sector has been defined. The primary responsibility of clothing the people
of this country has been assigned to the handioom sector and no expansion
is being allowed in powerloom and organised mill sectors.

The present policy does not envisage any growth in the powerloom sec-
tor. Therefore, the question of allowing a regulated growth of this sector
does not arise, This has been done primarily with a view to protect and
encourage the development of handloom sector which has a huge employ-
ment potential. To prevent growth of unauthorised powerlooms, the
Government will introduce legislation, if necessary.

In respect of preventing infringement on handloom sector adequate
powers have been delegated to State Governments. State Governments will
once sgain be impressed upon the imperative need to enforce the powers
with a view to protect handloom sector.

[Ministry of LD’s. OM. No. 10/1/78-CP, dated the 28-10-78)
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Recommendation (Serial Ne. 2, Porn Nos. 1.19 'and 1.20)

The Committee note that Government do not have reqmisite statistics
regarding the powerloom indystry in the country. Exen such basic informa-
tion as the break-yp of powerlooms located in urban, semi~urban.and rural
areas, ownership of powerlooms, installed capacity, et¢., is not available
with them. The Committee -are unable to:appreciate why it should not be
possible for Government to callect and maintaia all the relewant informa-
tion regarding location, ownership, installed capacity etc, in zespect of the
powerloom industry when every powerloom owner is statutorily required to
obtain permit from the Textile Commissioner for acquisition and instal-
lation of powerlooms and electric connections. This in the view of the Com-
mittee, is a sad commentary on the functioning of the office. of the Textile
Commissioner. The Committee are unable to appreciate how -Government
can maintain any control or plan for the regulated growth of the power-
loom industry in the absence of these basic statistics.

The Committee further note that althouﬁh the Task Force on Power-
loom in their Report submitted in 1972 had recommended that basic re-
cords in respect of powerloosms in each state and district should be prepared,
no concrete action geems to have been taken on this recommendation
of the Task Force. . The Committee recommend that Gevernmeat may
immediately conduct a census of all the powerlooms in the country,
whether apthorised or unauthorised in which all the selevans information
regarding location, ownership, installed capacity, capacity actwally being
utilised, count and quality of yarn utilised etc. type, quality and quentity
of cloth being manufactured should be collected. Institutional arrangement
should be mmde to keep these statistics upto 'date so as to provide firm and
reliable data for decision makimg. '

Reply of Govermmestt

Tho basic data in rospect of suthorised powerlooms is availgble with the
Teatile Commissioner. However, information in respect of unauthorised
powerlooms is not avaitable for obvious reasons. Since under the new
policy existing unauthorised powerlooms are being regularised it is hoped
that upto date mformation would be availdble with the Textile Commxs-
sioner after the process of Tegularisafon i complétéd, The recommenda-
tion that an immediate census of powerlooms in the country should be
conducted will be taken up for consideration by sthe iGovemment ‘after the
process of regulsrisation of existing unauthasised powalooms &s«rmphtud
as envisaged under the new Textile.Policy, .. - 'y

[Minigty rof D%, O.NC No. 19{1]78:CP, datcd W¢'$B-10-19785
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Conuisetits of the ‘Comsmilitee
Please sce comments wader pazas 1.5 4o 1.7 (Clampter Iy

Recommendation (Serial No. 6, Pars Ne. 2.9)

The Committee note that the powerloom Weavers have been experienc-
ing considerable difficultics in obtaining credit and loan facilities. The
Committoe note that while the handioom cooperatives are able to get loans.
at a lower bank rate as the service charges of the cooperaﬁve banks are
subsidised to the extent of 3 per cent, there is no such subsidy available
for the powerloom cooperatives. In fact the powerloom cooperatives get
the loans at a rate of 1% per cent above the bank rats. The Committee
are of the view that it is but appropriate that adequate loans for the power-
loom cooperatives should be made available at rates which should be con-
siderably lower than the normal bank rate,

Reply of Govermment

Coperatives of powerlooms are also eligible to get finance under the
R.B.I. scheme at 1# per cent below bank rate. But intergst subsidy is not
admissible for the powerloom cooperative.

Recommendation (Serial No. 12, Para Nos. 3.16, 3.17 and 3.18)

The Committee note that every powerloom owner is required ta obtain
a permit from the Textile Commissioner for acquisition or installation .of
powerloom. It is, however, surprising that in spite of these regulatory
measures, a large number of unauthorised powerlooms have come up in the
country. Although the Govc&nmé.nt had rcgularised unauthorised power-
looms twice ie. in 1955 and 1966, the unauthorised powerlooms still
continue to come up and their number is estimated to be 60,000 in cotton
powerloom sector against 2.11 lakhs authorised looms and 40,000 in non-
cotton sector against 1.36 lakh authorised looms.

The Committee regret to noée thas althongh the Estimates Committee
had as early as in 1962, expressed their cancern at the unchecked growth
of unauthorised powerlooms in the country and commented upon the laxity
in enforcing Central Orders and Government in their action taken reply
had stated that suitable action was being taken to check any further growth
of the unauthorised powerloams, the problem has not yet been solved and
the malady of unauthorised powerlooms .contimums to exist. 'Subssquently
in 1964 the powerlooms EHaquiry Comemittec (Ashoka Mehta' Committee)
had again stressed the need for checking these umauthorised powerfooms
and cautioned against the baphamard: growth of powerlooms. Again
although in 1972, both the Working Grosp ‘on ‘Handlooms and Power-
looms a5 well as the Task Foree om:Poweflooms had recommended strong
measures against these unauthorised powgrlpoms including the prosccution
of the ownor, and the corffiscation of such powerlooms, these unauthorised
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looms still continue to Operatc in ;he : SOUR Ny, It seems that an impression
has gone round that once the powcrlooms are set-up, Govemment will
ultimately rogularisc them,” The regulatisation’ i ‘the past twd occasions,
have further confirmed this impression. Although Government policy is
stated to be to prevent the ‘unauthorised gfowfﬁ of powcrlooms sector, no
effective measures.in this regard seem to have been taken s0 far. The
.committee arc convinced that if the authorities are strict and keen in pre-
venting the evil of unauthorised powerlooms in the country, they can do
so effectively because operation of the powerlooms require electricity con-
nections from the local authorities, finance from banks and permits for the
purchase of these powerlooms etc.

The Committee express their serious concern at this state of affairs
where on the one hand no fresh permits are being granted for the installa-
tion of powerlooms even to the existing handloom weavers on the ground
that the present capacity of the powerloom industry is considered adequatc
to meet the plan targets and on the other hand, growth of powerloom in an
unauthorised manner is going on unchecked. As the products of these un-
authorised powerlooms cannot evidently carry any permit number, it is
comparativély easier for these powerlooms to violate the reservation orders
for handloom industry thereby affecting adversely the interest of handloom
weavers. The Committee are unbappy at the regularisation of unauthorised
powerlooms in the past as instead of preventing the growth of this evil, it
has given inducement to breakers of law and provided encouragement to
“the perpetuation of this malpractice,. The Committee would like Govern-
‘ment to deal with this problem effectively.

Reply of Government
Prevention of the growth of the unauthorised powerloom sector has
not been so far effective because of the primary reason that the enforcement
and regulation of this sector has been delegated to the State Governments.
Due to the varying attitudes of the different State Governments, no
uniformity in eaforcement has been possible.

In the light of the new Textile Policy no growth in powerloom sector
is visualised at all. However, the same policy provides for regularisation
of all the existing unauthorised powerlooms.

After this process of regularisation is completed no further growth. In
this sector has to be allowed. If necessary, the policy envisages legislation
so that any growth in the powerloom sector is curbed. Government is
-actively considering the possibility of investing Textile Commissioner with
adequate powers in this context. Further, State Govts., would be impres-
sed upon to see that suitable preventive action is taken so as to achieve the
objectives of the new Textile Policy in respect of powerloom industry.

[Ministry of 1.D’s O.M. No. 10/1/78,CP dated the 28-10-1978]
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Recommendation (Serial No, 21, Para No. 3.59)

The Committee note that there are no organised marketing arrangements.
for the powerloom sector and mdst*bt Ipt:fivaglbom weavers are left to them-
selves to arrange marketing of their products. The result js that most of
these wcavers are compelled to sell their cloth to master .weavers or to’
organised mill industry and are not able to get economic prices for their
products. The Committee feel that unless and until suitable marketing
arrangements are made for the powerloom sector, the economic conditions
of the powerloom weavers will not improve substantially. The Committee,
therefore, recommend that appropriate steps should be taken to encourage
the sale of powerloom products and necessary incentives and assistance for
the purpose given to them.

Reply of Government

The comprehensive study of powerloom industry, as referred to in our
reply to item 1.31, will be expected to suggest positive measures in respect
of the marketing facilities that the powerloom sector may need.

[Ministry of 1.D’s., O.M. No. 10/1/78-CP, dated the 28-10-1978.F
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CHAPTER V

RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES
~ OF GOVERNMENT ARE STILL AWAITED

Recommendadion (Serish No. 5, Parn Mo 143 sndh 1.44)

The Committee note that at present the powerloom industry is being
looked. after by the office of the Textile Commissioner and there is no sepa-
rate All India body to look after the interests of the powerloom industry.
The Committee: farther mott that as cacly a3 1961-62 the Estimates Com-
mittee (Second Lok Sabha) had suggested that the question of setting up .
a Powerloom Board on all India basis might be examined. The powerloom
Enquiry Committee in their report submitted in 1964 had recommended
that the All India Handloom Board should be made responsible for the
implementation of the scheme of converting the handlooms into powerlooms
and also for ensuring that the handlooms and the existing power
looms maintain and improve their production, Although the recommen-
dation was accepted by Government the proposal for a Joint Board,
according to the report of the Task Force on Powerlooms “did not find
favour with either sector”, Subsequently the Working Group on Handlooms
and Powerlooms and the Task Force on Powerlooms recommended the
setting up of a separate organisation for the powerloom industry.  The
representatives of the powerloom industry have also suggested the setting
up.of an All India body to look after the powerloom industry..

The Committee note that Government have not yet taken a decision
about the setting up of an All India body to look after the powerloom
industry and they have yet to take a decision regarding the role of power-
loom industry.. Nevettheless, it appears. that powerloom industry has come
to stay in the country and is playing an important role in meeting the cloth
ing needs of the masses. The. Committee feel that there is a need to have
an organisation to ensure the supply of requisite inputs like yarn, finance,
processing facilities etc., to powerloom industry and also to regulate its
working on healthy lines. The Committee, therefore, recommend that
Govt. should examine the desirability of setting up an All-India Powerloom
Board consisting of among others, representatives of powerloom industry,
different Ministries/Departments concerned with the industry and the
Reserve Bank  of .Ipdia. This, Beard may perform the same functions in
respect of the powerloom industry as are being performed by the All India
Handloomy Board in respect of the handloom industry. Tn order to main-
tai' coordination Between the handloom and' the powttiont indowries and
to avoid conflict of interests the committee suggest that the Chairman and

23
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Deputy Chairman of the All India Handloom Board may be nominated as
members of the proposed All India Powerloom Board and vice-versa.

qulyotGovemmeu

This issue of setting up of a separate All India orgamsauon to look after
the powerloom indystry will be examined in depth after the comprehensive

study of the powerloom industry is undeftaken, as imdicated in our reply
to recommendation No. 1.31. P

[Mlmstry of 1.D’s., O.M. No. 10/1/78-CP, dated the 28-10-1978.]

Recommendation (Serial No. 15, Para Ne. 3.27)

The Committee note that at present there are no reservations for the
Fowerloom industry. It has been represented to the Committee by a num-
ber of organisations representing the powerloom industry that some items
of production should be reserved for the powerloom sector so that this
industry may be saved from the competition of the organised mill sector.
There are a number of items which are being produced by the powerloom
industry and are not being produced by the handloom industry and hence
the reservation of these items will in no way harm the interest of the hand-
loom industry. Moreover as reservation of these items for the powerloom
industry will offer sufﬁ<:1cnt scope to the powerloom industry to concen-
trate on the productlon of these items, they may not be tempted to produce
the items reserved for the handloom industry in an unauthorised manner.
The Committee, therefore, recommend that the Government may examine
the desirability of reserving certain items of production like Khadi drill,
Dasuti, mills etc., for the powerloom industry.

Reply of Government

The questnon of rcservmg certain items excluswcly for the powerloom
sector will be examined during the comprehensive study to be made on the
powerloom industry, as indicated in our reply to item 1.31 earlier.

[Ministry of 1.D’s., O.M. No. 16/1/78-CP, dated the 28-10-1978.]

_ SATYENDRA NARAYAN SINHA,
December 20, 1978. ,  Chairman,
Agrahayana 29, 1900 (Saka). Estiinates Committée-




"APPENDIX 1
COPY OF TEXTILE POLICY iiEdeUnON

(Vide reply to recommendatxon at Serlal No 1)

STATEMENT, BY THE MINIS’EER OF .INDUS'I'RY IN .THE LOK
'SA%ﬁA/RAJYA SABHA ON 7TH AUGUST, .1978 ON TEXTILE
POLICY

~ 'The texule mdustry is the oldest and single most unponant mdustry in
'Ytidla, both 'in terms of employment, and for meeting one of the_essantial
l:onsumptxon needs of the people. Unfortunately, over. tho-years, .the per-
"Yormance of this mdustry has not been satisfactory. In the organised.sector,
productivity has fallen in a large number of units. The incidence of sick-

"Dess Has been growing, and the progres of modernising obsolete equipment
has been tdrdy. The cost of textiles has been rising steadily, while the per
capita consumption of cloth has been falling.

2. In the less organised and decentralised section of handlooms, khadi
and sericulture, difficulties regarding the supply of yarn, suitable marketing
arrangements and similar factors have resulted in a less than adequate growth
rate. Difficulties regarding availability of yarn of reasomable prices, mar-
keting problems and competition from the powerlooms.have beea some of
‘the reasons for this. Production of woollen. fabrics has.aot kept up with
the demand, and prices have prevpiled at.a very high level.  The sericul-
ture industry has been stagnating, despitc its emormous potential for
providing gainful employment,

3. The gbsence of clearcut and unambiguaus. policies relating to the
vatious facets of this dxverse m,dustry, and the failure o set definite time
bb\ind objectlves have been largely responsible for this unhappy situation.

us:—
(i) the roles and tasks to be performed by the organised sector, and
the decentralised sector, have not been cleaﬂy defined;

(ii) large amounts of public resources have bccn speat on, subs;dm-
ing the textﬂe industry, but the subsidies hawe largsly favoured
the orgamsed sector, desplte the, greater need to help :develop-
ment of the handloom and unorganised. sectar..In addition, the
competition from powerlooms was not regulated;
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4 (ili) There has been a lack of a consistent policy, and the absence of
a long-term perspective, relating to the use of cotton and syn-
thetic fibres. This has resulted in advantage not being derived
from the use of low priced synthetic fibres;

(iv) the wide fluctuations in the price of cotton, the principal raw
matenal for this industry, has had a serious detrimental effect
on the textile industry, and caused uncertainties to the growers
Organisational and policy frameworks for effectively dealing
with this problem have not been devised;

(v) the public sector has had to assume a large role in text'ile pro-
duction, without any clear-out policy aims and objectives.

4, The achievement of Government’s economic and industrial policy
requires that this situation of uncertainty, and inconsistent policies, should
end, and conditions should be created for steady and stable growth for
the future. The main objectives which are sought to be achieved by the
new textile policy are:

(i) Production and availability of adequate supplies of cloth, of
acceptable quality and at low prices, for the masses;

(ii) Improved arrangements for the distribution of this cloth to the
weaker sections of the population;

(iii) Rapid development of the decentralised sector, including hand-
looms, Khadi and sericulture and maximisation of employment
thereby;

(iv) Harmonious balance between the use of cotton and synthetic
fibres, ensuring that the incomes, and employment, of cotton
growers is maximised, and optimum use is made of the poten~
tial for the production of synthetic fibres from the high aro-
matic gas, and naphtha, feed stock available in the country.

5. The controlled cloth scheme has not proved successful in achieving
the objective of providing cheap cloth to the weaker sections of the popula-
tion. Although the cloth produced under this scheme is being heavily
subsidized, the distribution system has not been able to ensure that the
‘benefits reached the weaker sections, particularly, in the rural areas. At
the same time, the availability of highly subsidised mill-made cloth has
provided unfair competition to handlooms, and thereby retarded growth in
that sector. The system of determining quotas for the production of con-
trolled cloth, on the basis of loom-shifts, has thrown a heavier burden on
the weaker mills, and on the lower value cloth. The losses suffered by the
weaker mills on account of the poduction of controlled cloth has been one
of the important contributory causes for their sickness. Exemptiong from
the obligation to produce controlled cloth has had to be given to a large
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number of textile mills because of sickness, and consequently the availabi-
lity of controlled cloth has been falling, and fs totally inadequate to meet
the requirements of the weaker sections of the population,

6. Government consider it necessary that the supply of cheap cloth for
the weaker sections and the rapid development of the handlooms sector,
should be simultaneously accomplished. It is, therefore, intended that the
handloom sector should, to the maximum extent possible, and in the
shortest period of time, meet the requirements of cloth for the weaker sec-
tions of the population, The sale price of such handloom cloth would be
subsidised to the extent decided upon from time to time, so that the social
obligation of providing cheap cloth to the weaker sections can be adequate
ly fulfilled. The manufacture of controlled cloth in the organised sector
would be phased out over a period of time, consistent with the growth of
production of the required varieties of cloth in the handloom sector. It is.
proposed to discontinue the present pattern of imposing obligation to pro-
duce controlled cloth with effect from 1-10-1978. The financial burden
now would be borne by the entire textile industry in a manner suitably-
devised to ensure that the burden is distributed equitably. This form of
burden sharing would be used to subsidise the sale of controlled cloth from
the mill and handloom sector initially, and from the handloom sector even-
tually. There would thus be no burden on the public exchequer, conse-
quent to the removal of the obligation to produce controlled cloth, The
weaker sections of society would also continue to get subsidised cloth. Mill
made contolled cloth would be limited to 400 million square metres, and
would be produced both by the N.T.C. and private sector mills. After car-
marking the NTC share of production of controlled cloth, contracts for the
production of the remaining auantity would be given to private sector mills,
on the basis of competitive bids, and subject to the price not exceeding the
cost at which similar cloth would be manufactured by the N.T.C. mills.
NTC will be required to take on the responsibility of meeting any shortfall
in production by the private sector mills. ,

7. The National Textile Corporation, besides participating in the
production of controlled cloth would also be assisted in substantially step-
ping up their production, particularly in low-price varieties with the accent
on the needs of the common man, Those mills would endeavour to reduce .
the cost of production and improve the quality of fabrics both by moder-
nizing their equipment and through increased use of cheaper synthetic fibre.
The distribution system would also be improved so that weaker sections of
the population, particularly in the rural areas, would be benefited.

8. A number of important steps would be taken to cnable the decen-
tralised and handloom sectors to fulfil the role assigned to them in the
industrial and employment policies of Government. These measures
would be :—
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. ) No increase in, weaying capacity, would in future be..allewed in

.the organised sector. The. bulk, of additiopal, tetile mquismbnts

would be met from the .decantsalissd sactor, inarsescs:in peo-

duction of the organised sector being limited to that arising

from the modernisation of -outedated : equipment, ‘Powctloom

. capacity would also' not. be aliowed to: inorease.  Liogislation
would be iatroduced to prevent the growth'of powerlooms.

(i) The existing unauthorised powerlooms would be registered and
regularised, on payment of a deterrent penalty.

(iii) After the phasing out of the mill made contalled cloth, subsi-
dies woyld be allowed only for handloom .and.khadi. cloth.

(iv) Steps would be taken to bring into gperation adeguate mow
gpindleage, so as to meet. the full demand-of the hamdicom sec-
tor far yarn. The National Textile GCoporation would, in
particular, give this aspect priority attention, 'and increased
availability of yarn from the public sector would help to main-
tain reasonable prices. The Handloom units would also be
registered, and such registered units-would be given préferonce
in the supply of yarn.

(v) The policy of reserving certain items of cotton textile for the
handloom sector would be effectively implemented. Subject
to this, Government would encourage the powerlooms in' the
decentralised sector to competc effectively with mills. Tor this
purpose, reasonable facilities would be made available as
would be required for making them run on sound and efficient
lines. ' .

9. The textile industry requires that cotton should be available at
reasonable prices, and without wide fluctuations, throughout the year. It
i$ .equally necessary to protect the interests of the farmers growing cotton,
and to save them from exploitation by middle men. It is, therefore,
intended that : —

(i) the production of cotton would be enhanced through improve-
ments in yields by the provisjon of irrigation facilities and
other essential inputs. The objective would be to achieve self-
spfficiency in cotton production;

(ii) the cotton growers would be assured of a rcasonable minimum
price for their produce. The role of the Cotton Corporation
of India would be expanded, and it would be allowed:to make
commercial purchases in the market, so that cotton prices do
not drop below the prescribed minimum. At the same time the
Cotton Corporation would be required to prevent cotton prices
going above a prescribed limit, and for: this purpose would be
enabled to operate a buffer stock and make sales in the market,
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The buffer stock would be created mainly out of domestic sur-
pluses in comfortable years, and also through imports if
necessary. The buffer stock would not be operated either to
substitute for indigenous cotton production, or to depress the
return to the growers. The Cotton Corporation would also be

Lo permitted to take such other steps mcludmg exports as to main-
tain cotton prices within the prescribed range;

‘ (iii) The use of synthetic fibres would at all times be without detri-
ment to the interests of cotton growers.

10. The adequate availability of woollens, and blankets, at reasonable
prices, is a matter of considerable importance, particularly for the ecano-
mically weaker sections living in the hilly parts of the country, The past
difficulties of raw materials would be met by more liberal imports of wool
as well as shoddy and increased use of acrylic. Programmes would be
undertaken to increase, more rapidly the domestic wool supply, especially
of the quality required for garments. The ban on weaving capacity expan-
sion in organised and powerloom sector will not apply to the woollen sec-
tor. While expansion of machine-made carpets would not, in general, be
allowed, such expansion would be permitted in the export zones.

11. The modernisation programme in the organised sector, which is
being implemented with the help of soft-loans, has.made limited progress so
far. Steps would now be takep to accelerate the pace of modernisation,
and a definite time limit would be prescribed for the utilisation of the loans
by the mills. Particular emphasis would be laid on selective modernisation
for promoting exports.

12. The development of sericulture is important from the point of view
of providing gainful employment, and additional incomes, to the rural
population particularly in some, of the less economically developed States.
Necessary facilities and assistance would be provided for the promotion of
sericulture in States which have a potential for this activity.

13. Research and development work should be strengthened to solve
the problems facing the textile industry, and particularly those relating to
handloom and khadi.

14. Government believe that now the nation will, for the first time, have
an integrated policy frame work for this vital industry and that this is an
important step-in the fulfilment of its pledge to meet the essential needs of
the people of our country.



" "APPENDIX 11
{ Vide Introduction tothe ' Report)

* Analysih of Acfich Tekest by Government on' e Hi#ht Kepbre of ‘the'Estimates Commitiee

~(Bixth . Lok Babha)

I.” ¢ “Dotat ntmider of'rccomniendmiions . .« o« . o . ag
II' Recommen@ations which Ritve been accepted by Governmieiit (Nos. 8, 4,
1,8,9,10,11, 13,14,16 17, 18, 19, 20, 22 and 23)
Number . . . . . . . . . . 16
Pereentage tonetal . . . . . . . . s 6g.6°.
¥ “ Rucboymitnda tiotis which the-Corhmittee o ok tésdie to puruse in: view
-of- Gavesnment’s replies (Nos. 1, 2, 6, 19 and 21)
 Number . . . . . . o o . v 5
‘ Pcrmmgr to to1al T I oo A%
LY ﬁiﬁ"i‘éﬁe’m t zﬁmt““"“f"’"*’ tewe! °"‘f‘*"“.‘“ baye e L Ni
V. " Recommendations in respect of which finn! replics of Government are
still awaited (Nos. 5 and 15)
»Number o . . . . . . o . . 2
i T roéntage of tota! e . . . 859

Y PR T PR RS X

»
GMGIPMRND—Job. IT (NS)— g411 L.S.—gagepo— 1054.
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